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{c) what is the period of extension
granted to these personnel under the
changed rules?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) to (c). A
statement is laid on the Table of the
Lok Sabha., [See Appendix II, an-
mexure No, 88.]
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475. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantity of coal raised from
the Korba Coalfields during the year
1957; and

(b) the total amount invested on
these coalfields up-to-date?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a)
4,000 tons, all from the pilot quarry
and the first pvair of inclines,
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(b) Rs. 68,00,000, including the cost
of civil works, machinery, equipment
and stores against the target of pro-
duction aimed at by the end of 1060-
61.

1
Autonomus Status of Darjeeling
District

476. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the citizens of Darjeel-
ing (West Bengal) have submitted a
memorandum requesting grant of
autonomy for the District of Darjeel-
ing; and

(b) if so, action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The grant of autonomy to the
Darjeeling District does not appear to
be a feasible proposition. The other
points raised in the memorandum have
been brought to the notice of the
State Government,

Delhi Polytechnic
477. Shri Parulekar: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) the nature of recreational facili-
ties such as play-grounds etc. attached
to the Delhi Polytechnic Institute; and

(b) the action being taken to pro-
vide more of such facilities to
the students?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). A statement giving
the required information is laid on
the Table of the Lok Sabha. [See
Appendix 1I, annexure No., 89.]

Disposal of cases in Manipur Courts

478. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many cases have been dis-
posed of in the Court of District and
Sessions Judge, Manipur during the
years 1855, 1936 and 1957 respectively;





